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PART IV
Acts of the Gujarat Legislature and Ordinances promulgated
And Regulations made by the Governor.

The following Act of the Gujarat Legislature, having been assented to
by the Governor on the 7% March, 2008 is hereby published for general
information.

H.D. VYAS,
Secretary to the Government of Gujarat,
Legislative and Parliamentary Affairs Department.

GUJARAT ACT NO. 3 OF 2008.

(First published, after having received the assent of the Governor in the
"Gujarat Government Gazette", on the 7th March, 2008).

_ AN ACT
to make special provision for regulation of admission in the professional
medical educational colleges or institutions in the State and fixation of fees

in such colleges or institutions and for matters connected
therewith or incidental thereto.
1t is hereby enacted in the Fifty-eighth Year of the Republic of India as
follows :-
1. (1) This Act may be called the Gujarat Professional Medical Short title and
Educational Colleges or Institutions (Regulation of Admission and Fixation of “™mencement.
Fees) Act, 2007.

(2) It shall come into force on such date as the State Government
may, by notification in the Official Gazette, appoint.
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d(d)

Ce)

Ci)

)

determination of merits of tbe candidatesfor tbe purpose of admission
in tbe different professional courses,

"Feconsetitutedarseeti ©o means me Fee Regulatory Committee

"Government college or insfnuHon" means a professional educational
college or institution run and managedby tbe State Government;

~ ernment” meanstbe Governmentof Gujarat

Ci)

"Management seaid' means twenty-five per cent. seats of the
professional courses of the total approved seats in tbe unaided colleges
or ingtitutionsincluding fifteenper cent. Non-Resident Indian seats;

on-Resident Indian sears’ meansfifteen per cent, seatsreserved for
cInldren or v'nrds or me dependentsfor tbe education purpose, of tbe
Non-Residentludiau, to vdmm admismonm to be givenmffm
profcssional educational colfeges ormstitutions,

bed" means pres erules made undertfns Act;



